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 <{6HRI  ANNASAHES  P.  SHINDE):
 (a)  and  (b).  The  press  report  has
 come  to  the  notice  of  Government.
 The  position  is  that  movement  of
 some  stocks  of  urea  lying  in  FACT
 unit  at  Cochin  was  held  up  due  to
 strike  at  thst  factory.  On  the  repre-
 sentation  of  Kerala  Government,  an
 additional  allocation  of  rice  was  made
 to  Kerala  for  July.  1974.  In  order  to
 supply  this  addz).cnal  allocation,  it
 was  necessary  to  obtain  further  con-
 tribution  of  rice  to  the  Centra)  pool
 from  the  surplus  States  which  might
 not  be  forthcoming  unless  all  avail-
 able  stocks  of  fc  rtilizer  were  irme-
 diately  allotted  to  these  States  This
 position  was  brought  to  the  notice  of
 Kerala  Government  and  they  were
 ynformed  that  unless  immediate  steps
 ate  taken  to  intervene  and  have  the
 stecks  moved  out  of  the  FACT  unit
 at  Cochin  it  would  not  be  possible  for
 the  Central  Government  to  make  the
 additiona)  quantity  of  rice  avai!
 able  for  the  month  of  July.  On  this
 the  Central  Government  was  advised
 that  neces-urvy  urrangements  have
 been  raade  for  the  transportation
 of  urea  stocks.  There  has  been  no
 stoppage  of  rice  supply  to  Kerala

 42  hrs.

 SHRI  JYOTIRMOY  BOSU  (Dis-
 mond  Harbour)’  sir,  I  am  not  pres-
 sing  my  adjournment  motion  in  view
 of  the  fact  that  vou  have  fixed  the
 rall  attention  or  W-HO.  business  on
 the  G.C.MU  _  provramme  on  behalf  of
 the  United  States  They  are  destroy-
 ing  our  country  l  hope  the  call
 attention  comes  Up  tomorrow.  This
 is  a  very  serious  matter.

 MR,  SPEAKER:  I  am  really  sur-
 prised  that  everyday  I  have  to  invite
 your  attention  to  the  order  of  busi-
 ness  On  the  agenda.  If  the  adjourn-
 ment  motion  is  admitted,  I  would
 have  called  you.

 Now  we  take  up  the  calling  atten-
 tion  matter,

 SHRI  JYOTIRMGY  BOSU:
 is  @  very  serious  matter.

 This
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 MR.  SPEAKER;  You  can  speak
 when  the  calling  attention  motion
 comes.

 SHRI  JYOTIRMOY  BOSU:  No,
 Sir.  This  is  a  very  serious  matter.  I
 could  not  really  bear  with  that  kind
 of  patience  that  is  required.

 MR  S!iEAKER:  You  please  culti-
 vate  more  patience

 72.0  brs.

 RE  QUESTION  OF  PRIVILEGE
 Repoxktrp  STATEMENT  BY  THE  MINIS-
 ‘6  OF  ExTeRNAL  AFFAIRS  AT  THE
 MFtisnG  OF  N.B.O.  RE:  CEMENT  AND

 Stern

 MR  SPEAKER;  This  is  a  privilege
 motion  hy  four  Members  on  some
 ob:ervations  made  by  the  Minister  for
 External  Affairs.  I  have  seen  this.
 How  is  this  a  matter  of  privilege?

 SHRI  JYOIRMOY  BOSU;  (Dia-
 mon  Harbour):  This  is  ai  very
 sertous  matter.

 MR.  SPEAKER  May  I  ask  the
 Mimiste:  to  make  a  statement?

 SHRI  JYOTIRMOY  BOSU;  No,
 Si:  Let  me  make  a  submission  be-
 fore  the  House  I  have  been  inform-
 ed  by  your  Secretariat  thot  my  name
 is  there  I  thought  you  had  called  mr
 I  shall  make  a  brief  submission

 MR.  SPEAKER:  One  or  two  minu-
 tes  You  have  also  mentioned  m  the
 motion.

 SHRI  JYOTIRMOY  BOSU:  Let  us
 go  by  the  usual  drill]  that  I  make  a
 submission:

 “This  is  the  second  occasion  im-
 mediately  preceding  the  presenta-
 tion  of  supplementary  budget  on
 ‘31-7-74  that  senior  government's
 spokesmen  have  said  things  which
 amount  to  a  breach  of  privilege  as
 well  as  leaking  out  of  budget  sec-
 rels.  I  have  an  apprehension  that
 this  is  being  done  purposely  to
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 make  people  acept  a  stiff  dose  of
 taxation  which  would  undoubtedly
 accelerate  further  price  rise

 “It  has  been  widely  publicised  in
 the  press  that  while  addressing  the
 aforesaid  meeting  Sardar  Swaran
 sing  has  stated  the  following

 ‘In  tact  I  had  this  imformation
 sent  by  presses  even  verbally  stat-
 ing  that  there  will  be  further  taxa-
 tion  and  price  rise  on  steel  and
 coment

 “Mr  Swaran  Simgh,  External
 Affairs  Min'ster  when  he  said  that
 further  restrictons  would  be  im-
 posed  within  one  week  on  th:
 supply  of  cement  and  steel  for  buil-
 ding  construction  purposes,  clearly
 hinted  on  a  dual  pricing  policy  It
 as  also  to  soak  up  some  of  the  black
 money  in  the  construction  and
 real  estate  business

 ]  further  read  in  the  same  news
 items  that  his  remarks  had  an  obvious
 pointer  towards  a  supplementary
 budget  to  be  presented  in  the  Parlia-
 ment  next  week

 The  Government  has  for  some  time
 now  been  considering  hiking  up  steel
 and  cement  97065  to  wean  the  build-
 ing  Industry  from  luxury  constructions
 and  wasteful  designing  to  low  cost
 building  Then  it  is  also  an  anti-
 inflationary  measure  A  largely  cir
 culated  Calcutta  daily—Jugentar—ha®
 also  published  the  same  news.

 l  take  it  the  whole  news  has  gone
 to  the  entire  length  and  breadth  of  the
 country.  As  I  have  already  sald,  by
 saying  the  second  time  ‘in  seven  days’
 he  has  given  an  opportunity  to  expose
 humeelf  to  criticism.  He  has  taken
 liberty  with  the  budget  and  it  is  a
 clear  case  of  breach  of  privilege  and
 it  should  be  sent  to  the  Privileges

 Committee.

 SHRI  SEZHIYAN  (Kumbakonam):
 Sir,  as  I  mentioned  in  my  letter,  the
 Minister  of  External  Affairs,  Mr.
 Swaran  Singh  28  reporteq  to  have

 JULY  29,  19%

 some  important
 while  inaugurating  a  meeting  orgenis-

 ed  by  the  Natonal  Buildings  Organisa-
 tion  on  July  27,  1074.  Sir,  with  your
 permission  I  quote  some  of  the  reports
 from  the  news  agencies  and  the
 dailies:

 “The  Minister  for  External  Affairs
 today  that

 (P.T.I.  report,  published  in  “Indian
 Express”  on  July  28,  974

 “Mr.  Swaran  Singh,  who  was  in
 augurating  a  meeting  to  mark  the

 completion  of  two  decades  of  he

 National  Buildings  Organisation,  said
 that  in  the  new  policy  the  emphasis
 would  be  on  functional  buildings”

 (Repo-t  by  the  Special  Corres-
 pondent  of  “Economic  Times”  dated
 July  28,  974)

 “In  an  obvious  reference  to  the
 supplementary  budget  to  be  present-
 ed  to  Parhament  next  week,  he  ssid
 engineers  and  building  contractors
 shoulg  take  into  account  the  present

 economic  conditions  in  the  country”

 (Report  by  the  Stuf)  Reporter  in
 “Patriot”  dated  28  July,  1974).

 “Restrictions  on  the  use  of  cement
 and  steel  for  construction  of  build-

 ing—both  big  aNd  small—are  likely
 to  be  announced  in  a  week

 This  wes  indicated  by  Mr.  Swaran
 Singh,  Minister  for  External  Affairs
 while  inaugurating  the  celebrations  to
 mark  the  completion  of  two  decades
 of  work  by  the  National  Buildings  Or-
 ganisatioin.”

 (Report  by  the  Special  Correspon-
 dent  of  ‘Hindu’  dateg  28th  July,
 1974).

 “M-.  Swaran  Singh  Minister  of
 External  Affairs,  when  he  sald  today
 thet  further  restrictions  would  be
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 imposed  ‘within  one  week’  on  the
 supply  of  cement  and  steel  for  build-
 ing  construction  purpose,  clearly
 hinted  at  e  dual  pricing  policy”.

 (Report  by  the  Hindustan  Times
 correspondent  in  ‘Hindustan  Times’
 dated  286th  July  1974),

 Hence,  from  the  above  reports  and
 Others  in  other  leading  aailies  it
 3४  obvious  that:

 (a)  The  Cabinet  Minister  has  an-
 nouncement  a  policy  decision
 outside  the  House  when  the
 House  happeng  to  be  in  Ses
 sion.

 {b>  A  budget  proposal  has  been
 made  open  and  indrater!  in
 his  speech.

 Sir,  the  question  of  privilege  in  this
 case  is  to  be  considered  on  par  and  on
 the  came  lines  as  that  of  the  Chair-
 man,  Central  Board  of  Excise  and  Cus
 toms  that  was  referred  to  the  Privi-
 legezs  Committee  about  three  days  ago.
 There  the  report  was  that  he  made
 certain  announcements  to  the  Press
 which  go  contrary  to  the  propriety  and
 the  privileges  of  the  House  and  you  in
 your  wisdom  ceferred  that  to  the  Pri-
 vileges  Committee,  even  though  the
 Minister  denied  that  one  At  that
 time  the  Minister  of  Finance  denied
 that  the  Chairman  has  made  any
 such  statement,  but  that  did  not  de-
 bar  the  House  from  referring  the
 matter  to  the  Privileges  Committee.
 Therefore,  whatever  reply  may  be
 here,  it  is  a  fit  case  to  be  referred
 to  the  Privileges  Committee,  and  on
 the  ‘report  of  ‘the  Privileges  Com-
 mittee  you  can  take  any  decision.

 SHRI  SHYAMNANDAN  MISHRA:
 (Begusarai):  May  I  say  a  word,
 ours

 MR.  SPEAKER:  I  think  the  subject
 ia  the  same.  Is  it  necessacy  for  every-
 One  to  report  the  same  thing?

 SHRI  SHYAMNANDAN  MISHRA:
 We  shell  not  repeat  we  sball  make
 “ane  new  points

 Re.  Question  of  360
 Privilege

 SHRI  8.  M,.  BANERJEE:  (Kanpur):
 We  should  also  be  permitied  to  say
 something,  because  it  is  now  in  the
 porsession  of  the  House,

 MR.  SPEAKER:  It  is  not  yet  in  the
 porsession  of  the  House,

 SHRI  SHYAMNANDAN'  MISHRA.
 The  non.  Minister  has  committed  a
 breach  of  p*ivilege  on  two  counts.  The
 first  is  that  the  proposals  or  the  sug-
 gestions  that  he  was  making  related
 to  the  budget.  What  does  relation  to
 the  budget  mean?  That  can  obviously
 mean  relation  to  the  taxation  propo-

 sala,

 MR  SPEAKER
 about  the  budget?

 SHRI  SHYAMNANDAN  MISHRA.
 That  is  in  the  reports

 How  do  we  know

 MR  SPEAKER:  The  »udget  is  yet
 to  come.

 SHRI  SHYAMNANDAN  MISHRA:
 The  budget  is  yet  to  come,  but  the
 report  says  that  it  was  in  an  obvious
 reference  to  the  budget  which  was  go-
 ing  to  be  presented;  50,  it  has  got  re-
 lation  to  the  budget.  That  ig  very
 clear  from  all  the  reports  which  have
 appeured  in  the  newspap:rs.  Secondly,
 it  3६  also  mentioned  thot  that  is  going
 to  be  achieved  within  a  particular
 time  horizen,  that  is,  w.thin  a  week.
 That  also  definitely  relates  to  the
 oucget  So,  this  relates  to  the  taxation
 rp’  cTosals.

 Secondly,  the  pricing  policy  may
 have  an  element  of  taxa‘ton

 SHRI  SEZHIYAN:  Dual  pricing
 policy.

 SHR]  SHYAMNANDAN  MISHRA:
 The  Dual  pricing  policy  would  have
 an  element  of  taxation.  That  also,
 therefore,  means  that  it  raises  a
 fundamental  question.  Who  lg  going
 to  impose  taxes,  whether  the  Minister
 in  a  market  place  or  the  Parliament
 the  hon.  Minister  was  taking  this  op
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 portunity  to  ex;ress  his  opinions  or
 the  opinion  of  the  Government.  Ob-
 viousiy  he  is  speaking  on  benalf  of
 the  Government.  So  it  affects  to  the
 basic  right  of  Parliament  in  matters
 financial  and  matters  relation  to
 taxation.  Therefore,  my  ४  ubmissim
 is  that  such  a  statement  makes  a
 nonsense  of  the  rights  of  Parliament
 in  such  vital  matters  as  financial  and
 taxation,  Therefore,  this  should  be
 taken  serious  note  of  by  this  House?

 THE  MINISTER  OF  EXTERNAL
 AFFAIRS  (SHRI  SWARAN  SINGHi:

 May  I  just  clarify  the  position  because
 that  will  help?

 MR.  SPEAKER:  There  is  a  tourih
 Member  who  has  given  notice  of  this,
 Let  me  call  him  also.

 SHRI  e  VISHWANATHAN  (Wa:c!-
 wash):  The  hon.  Minister  of  External
 Affairs,  Shri  Swaran  Singh  has  an-
 nounced  a  policy  decision  outside  the
 House,  when  the  HouSe  is  sitting.  He
 has  made  a  statement  to  the  effect  that
 forcement  and  steel  there  was  going  io
 be  a  dual  pricing  policy.  We  are  al-
 ready  having  blackmarketing  in  many
 of  the  products,  This  statement  means
 that  he  is  helping  the  country’s  infla-
 tion  and  helping  the  blackmarketeers

 in  steel  and  cement  and  cement  and
 steel  are  fast  going  underground.  Shri
 Swaran  Singh  should  be  held  respon-
 sible  for  the  materials  going  under-
 ground.  Hence,  I  would  like  you  to
 consider  whether  this  is  not  the  same
 case  as  that  of  Mr.  Jagjit  Singh  who
 mentioned  that  there  was  going  to  be
 an  increase  in  excise  duties.  Just  lke
 that  case,  this  is  also  a  fit  case  to  be
 referred  to  the  Committee  of  Privileges.

 SHRI  S.  M.  BANERJEE:  I  also  want
 to  say  something.

 MR.  SPEAKER:  I  have  called  oniy
 those  who  have  given  the  notice.

 SHRI  S.  M.  BANERJEE:  Will  you
 follow  this  practice  in  all  cases  that
 only  those  who  have  given  the  notice
 will  be  given  the  chance?

 JULY  29,  974  Re,  Question  of
 Privilege

 SHRI  SWARAN  SING#i:  I  may  say
 that  the  occasion  for  this  was  the  com-
 pletion  of  20  years  of  the  National
 Buildings  Organisation,  an  organisation
 which  came  into  existence  twenty
 years  ago  when  I  happened  to  be  the
 Minister  in  charge  of  Works,  Housing
 and  Supply,  and  they  persuaded  me
 that  I  should  participate  in  the  cere-
 mony  connected  with  the  completion  of
 tweaty  years  of  its  existence.  One  of
 the  iunctions  of  the  National  Building
 Organisation  is  that  they  have  always
 to  find  alternative  materials  to  those
 building  matecials  which  might  become
 scarce  or  more  costly,  Secondly  it
 was  a  body  of  architects,  engineers,
 technicians.....

 I92

 SHRI  PILOO  MODY
 Thekedars,

 (Godhra):

 SHRI  SWARAN  SINGH:
 tractors—that  is  your  line.

 Not  con-

 SHRI  ATAL  BIHARI  VAJPAYESB
 (Gwalior):  He  is  an  architect,

 SHRI  SWARAN  SINGH:  Yes.

 SHRI  PILOO  MODY:  I  did  not  ex-
 pect  Sardar  Swaran  Singh  to  know  the
 differences.

 SHRI  SWARAN  SINGH:  You  are
 quite  right.  It  is  much  too  fine  for

 me,

 This  is  a  technical  organisation  one
 ot  whose  functions  is  that  they  should
 find  alternative  materials  to  costly
 materials.  There  is  no  question  of  my
 saying  either  about  the  ioudgef  or  upon
 pricing  or  upon  taxation.  Even  from
 what  the  hon.  leader  of  the  DMK  said,
 he  will  notice  that  my  statement  is
 different  from  what  the  reporter  had
 said.  He  has  apparently  mixed  up  my
 statement  with  the  comment  of  the  re-
 porter.  What  is  mentioned  is,  ‘In  an
 obvious  reference  to  the  supplement-
 ary  budget....’—This  ६5  his  comment
 not  my  statement—‘to  96  presented  to
 Parliament  next  week,  he  said.....
 What  I  said  was  that  engineers,  tech-
 nicians  and  architects  should  take
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 SHRI  SHYAMNANDAN  MISHRA:
 Can  we  bave  the  text  of  your  speech?

 SHRI  SWARAN  SINGH:  This  was
 what  I  said.  I  did  not  have  any  text

 SHRI  SWARAN  SINGH  I  said
 ‘What  did  you  say—that  l  speak  from
 written  text?

 SHR!  SWARAN'-  SINGH::
 like  you.

 I  said

 I  spoke  for  25  or  30  minutes  and  I
 am  not  a  particularly  slow  speaker
 All  that  is  reported  in  the  press  48
 about  6  or  7  or  8  lines.  In  fact,  my
 colicagues.  Shri  Om  Mehta,  because  he
 had  ४  written  speach,  received  double
 the  publicity  that  I  did  I  did  not
 grudge  that.  I  was  trying  to  help
 Shri  Om  Mehta  and  I  was  particularly
 happy  tha;  he  received  the  publicity

 The  essential  point  is  that  IT  can  be
 theld  accountable  Yor  what  I  said.

 SHRI  INDRAJIT  GUPTA:  (Ali-
 pore):  What  about  the  other  quote-
 tion”

 SHRI  SWARAN  SINGH:  I  will  come
 to  that

 ]  am  answerable  or  accountable  for
 what  I  said.  not  what  another  ceporter
 ©r  commentator  puts  in  ag  his  own
 interpretation  oY  what  I  said.  This  8

 peating  it  now  and  am  prepared  to  face
 the  consequences,  This  Is  one  thing.

 Then  it  was  mentioned  by  Shr  G.
 Viswanathan  and  the  leader  of  the
 Congresa(O)  party,  that  l  made  a
 polcy  statement.  What  was  the  policy
 statement  I  made?  We  have  said  in
 the  AICC  Resolution  on  econcumic
 conditions  in  the  country  that  scarce
 materials  like  cement  and  50९९]  should
 be  used  for  buildings  whien  are  func-
 tional,  and  their  use  for  prestigious
 buildings  or  buildings  where  it  can  be
 avoided,  should  be  avoided.  All  of  us
 are  making  speeches  that  use  of  cement
 and  steel  should  be  restricted  It  ia
 not  laying  down  any  new  policy

 SHRI  JYOTIRMOY  80807:  Within  a
 week

 SHRI  SWARAN  SINGH:  Do  hon.
 members  expect  that  we  who  are  in
 charge  of  policy  making  or  im  Govern-
 Ment  can  never  open  our  mouths  sod
 try  to  explain  what  ig  the  policy?  I
 think  that  is  not  fair  tg  us  We  go  to
 gatherings  and  when  people  ask  us,  if
 what  I  said  was  quite  obvious,  I  and
 my  other  colleagues  are  certainly  en-
 titled  to  Say  this,  we  can  say  that
 cement  and  steel  are  m  short  supply.
 The  House  is  no  doubt  aware  of  it
 Every  effort  should  be  made  to  con-
 *erve  their  use.  If  there  are  alterna-
 tive  materiais  hke  lime  and  surkhi,
 they  should  be  used  If  the  hon  Mem-
 ber  has  seen  it  clearly,  he  will  find
 that  I  did  not  at  all  talk  anything
 either  about  the  budget  or  about  taxe-
 thon  or  of  ptices.  I  would  appeal  to
 the  hon  Members  to  consife:  senously
 whether  there  is  any  question  of  breach
 of  privilege.  When  they  make  up  their
 ming  they  should  absolutely  make
 sure  whether  what  they  are  saying  is
 attributable  to  me  or  whether  it  is  the
 interpretation  or  comment  or  assess-
 ment  of  somebody  else  on  what  I
 said  (An  Hon.  Member:  Within
 a  week):  I  did  say  that  the  time

 has  come  when  the  architects  and
 engineers  should  look  out  Yor
 materials  other  than  cement
 and  steel

 vad
 that  if  the  use  of  t

 and  steel  tinued  in  large  quantities
 in  non-functional  bulldings,  it  might  be
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 necessary  to  impose  even  more  restric-
 tions  on  them  This  is  quite  in  line
 with  what  we  had  publicly  stated  in
 the  AICC  Resolution,  where  we  stated
 that  such  things  should  be  used  for
 schools  etc,  rather  than  to  buildings
 which  are  not  functional,  This  is  not
 a  new  policy  or  a  new  stafement,

 They  referred  to  the  vhrase  ‘within
 a  week’.  Suppse  for  the  sake  of  argu-
 ment  it  is  assumed  to  be  correctly  re-
 ported;  it  has  got  no  connection  with
 the  budget.  No-mal  physical  restric-
 tions  on  the  use  of  materials  for  inst-
 ance,  maidg  for  bakery  or  milk  for  the
 use  of  barfi  or  chenna  86  imposed
 from  time  to  time.  What  has  this  got
 to  do  with  the  budget.  Physical  res-
 trictions  on  the  use  of  any  materiul
 have  got  nothing  to  do  with  the  budget.
 Mr  Bosu  has  something  in  his  mind
 and  he  connects  everything  that  we
 say  with  the  budget  Suppose  I  sav:
 within  a  week  I  hope  there  wil)  be  #
 meeting  with  Pakistani  delegation;  he
 will  again  connect  it  with  the  budget.
 It  is  amazing.  If  the  word  ‘week’  is
 used  it  is  not  necessarily  connected
 with  the  budget  I  fail  to  understand
 either  the  logic  or  the  reason  behind
 it.  I  am  conscious  of  my
 experience  of  the  House  and
 I  can  never  say  anything
 which  even  in  the  remotest  way  may
 treat  on  the  tender  toes  of  our  rather
 oversensitive  Members  on  the  other
 side.  I  should  hke  to  say  that  I  did
 not  say  anything  at  all  for  which  I
 shoulg  be  held  responsible  like  this.
 It  is  nothing  but  a  reiteration  of  a
 well-known  policy.  While  explaining
 the  policy,  stress  and  emphasis  can
 alwavs  be  laid,  and  if  we  are  always
 hauled  up.  even  hauled  up  for  con-
 tempt.  if  notices  are  issued  and  we  are
 called  upon  to  explain  for  this,  I  fee!
 that  this  {s  a  very  drastic  curtailment
 of  our  cight  to  explain  to  the  people
 fn  the  country  what  is  our  policy.
 That  is  all  that  I  did

 SHRI  SEZHIYAN;  The  press  report
 clearly  says:

 “The  use  of  cement  eng  steel  in
 Tesidential  buildings  both  big  and

 JULY  28,  2774  ye Re,  Queation  oO
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 small)  is  being  curtailed.  Restric-
 tions  will  be  imposeg  within  a  week,.
 according  to  the  External  Affairs.
 Minister  Swaran  Singh.”

 This  is  opening  sentence  in
 Patriot.

 the

 “The  Union  Government  will  im-
 pose  fresh  restriction  within  one
 week  on  the  supply  of  cement  and
 steel  for  bulliding  construction  acti-
 vilies,  External  Affairs  Minister
 Swaran  Singh  said  on  Saturday
 morning.”

 This  is  not  an  inference  or  comment
 I  am  quoting  what  he  is  repurted  to
 have  said:  He  said,  “in  the  new  policy
 emphasis  would  be  on  functioning
 building”.  When  there  is  a  new  policy
 and  fresh  restrictions  are  being  im-
 posed,  iS  it  not  proper  for  him  to  bring
 it  to  the  notice  of  the  House  before  be
 makes  an  announcement  outside?  This
 may  or  may  not  have  implications  with
 the  budget.  But  this  announcement  of
 a  new  policy  outside  the  House  is  in-
 discreet,  improper  and  goes  against
 the  grain  of  parliamentary  democracy.

 थी  घटा  बिहारी  बजे।  अध्यक्ष  जी,

 बाप  कोई  फैसला  दें  मगर  एक  बात  का  ध्यान

 रख  कर  कि  पिछले  सप्ताह  इसे  तरह  का

 एक  मसला  उठा  था  जो  एक  सरकारी

 अफसर  से  सीमित  था  1  उसे  हम  ने  प्रिसले

 कमेटी  को  भेज  दिया  ।  प्री  प्रिसले
 को

 सामने  के  दो  तरीके  नहीं  होने  चाहिये-”
 पहले  के  लिए  एक  दौर  मिनिस्टर  के  यें

 दूसरा  ऐसा  झगर  होता  तो  ठीक  नहीं  होगा  t

 कली  हुह  बदन  लिय.  सब  के  लिये

 एक  ही  मापदंड  होकर  चाहिये  ।

 MR.  SPEAKER.  Unless  ]  hold  it  iy

 order,  I  am  not  allowing  others.

 SHRI  PILOO  MODY:  How  is  it  diffe

 rent  from  the  isste  we  decided  =  tew

 days  ago.  It  is  identicsl  in  every  rem

 pect  with  that



 पा,  Re.  Question  of  SRAVANA  7,  896  (SAKA)  Re.  Question  of  398

 SHRI  SHYAMNANDAN  MISHRA:
 You  seem  to  convey  an  inmpression
 that  the  points  made  by  the  hon.  Minis-
 ter  could  not  be  met  by  the  olber  side.
 It  is  very  clear  from  his  stutement
 that  be  wanted  to  skirt  round  the
 phrase  “within  a  week”.  We  see  a
 definite  nexus  between  his  statement
 and  the  coming  budget.  He  says,  even
 executive  action  can  be  taken,  it  need
 no  be  only  through  budget  proposals.
 There  also,  executive  action  will  be
 based  on  ga  new  policy  and  a  new
 policy  cannot  be  announced  except  in
 the  House  when  the  House  is  in  ses-
 sion.  This  was  outside  the  House.
 Even  from  that  point  of  view,  the  hon.
 Minister  does  not  escape.  It  is  very
 clear.  Did  you  not  see  how  he  was
 prevaricating  on  the  words  “within  a
 week",  how  he  was  trying  to  skirt  it.
 A  person  must  be  truthful  to  the  core.
 The  way  we  have  been  functioning  in
 this  House  pains  me;  we  find  so  many
 getting  away  with  all  kincs  of  untruth-
 ful  statements  The  hon.  Minister  was

 -not  very  clear  and  he  was  trying  to
 shove  everything  it  on  to  the  shoulders
 “of  the  news  agency.  Within  a  week,
 dahw  untruthful  statement  was......

 ;  (Interruptions),
 MR-  SPEAKER:  I  do  not  understand

 why  all  of  you  should  get  up  like  this.
 if  I  allow  one,  I  will  have  to  allow *  others,  and  then  it  will  become  a  regu-
 lar  debate.

 SHRI'S.  M  BANERJEE:  Sir,  I  invite
 your  kind  aftention  to  your  previous

 ‘ruling  on  the  same  subje>;  where  the
 Chairman  of  the  Central  Board  of

 ‘Direct  Taxes  and  Customs  was  involv-
 ed  56  that  case  8  privilege  motion
 was  allowed.  You  used  your  discre-
 tion  in  favour  of  the  motion  even
 without  25  members  getting  ७०.

 MR,  SPEAKER:  That  wag  on  the
 ‘basin  of  a  letter  produced  by  Shri  Vaj-
 payee.

 SHRI  PILOO  MODY:  That  was  on
 Jand  grab  ‘CBee,  whereas  Shri  Banerjee

 refezring  to  the  case  of  the  Chair
 man  of  Direct  Taxes.
 Up  several  issues.

 Is

 SHRI  8.  M.  BANERJEE:  In  that  case
 the  Chairman  addressed  a  group  of
 newsmen  and  disclosed  something
 which  was  objectionable,  which  was
 denied  by  Shri  Ganesh  later  on.  Sir,
 believe  me,  I  have  nothing  against  Shri
 Swaran  Singh  except  my  love.  Al
 these  incidents  show  that  the  Finance
 Bill  No.  2  has  been  kept  a  secret  only
 from  us  and  not  from  any  Minister.
 There  is  a  rumour  in  the  country  that
 there  is  going  to  be  a  policy  stutement
 that  black  money  should  be  declared
 within  six  months.  I  am  not  imputing
 any  motive  on  Shri  Swaran  Singh,  but
 his  statement  has  definitely  given  a
 feeling  to  thig  effect.  Whether  he  Is
 wrongly  quoted  or  rightly  quoted,  we
 do  not  know.  If  he  is  wrongly  quoted,
 in  that  case  the  privilege  motion  may
 be  against  the  press  correspondent.
 But,  under  no  circutnstances,  Sardar
 Swaran  Singh  should  shi-k  his  respon- sibility.  He  shoulg  boldly  go  to  the
 Privileges  Committee.  I  om  sure,  he
 will  do  it

 Sir,  you  are  the  custodin  of  the rights  of  this  Parliament,  The  scale  is
 jn  your  hands.  Whether  it  is  the
 Chairman  of  the  Centro]  Board  cf
 Customs  and  Excise  or  Sardar  Swaran
 Singh

 MR.  SPEAKER:  Why  do  you  mix  up
 both  the  cases?  That  is  an  entirely
 different  case.

 SHRI  S.  M.  BANERJEE:  Either  there
 is  a  leakage  of  certain  proposals  of
 the  Budget  or,  as  9  member  of  the
 Political  Affairs  Committee.  he  must  be
 knowing  about  the  proposals.  I  would
 @nly  request  you  to  tell  the  Finance
 Minister,  let  this  Budget  whicn  is  Leing exposed  be  circulated  to  us  also.  Why
 should  it  be  circulated  to  Ministers
 only?

 I  would  request  you  to  send  this
 Case  to  the  Privileges  Committee.

 MR.  SPEAKER.  You  have  referred
 to  the  case  of  Mr.  Jagjit  Singh.  To  be
 ©n  8  little  more  certain  ground,  I  will
 have  to  go  through  the  proceedings.
 On  the  face  of  it.  as  far  ag  my  memory goes,  there  is  no  analogy.  That  was  a
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 Gifferent  case,  this  is  a  different  case
 I  may  be  wrong  in  that.  I  must  see
 the  proceedings.  I  will  give  my  ruling
 after  seeing  that.  There  is  no  question
 of  postponing  it.  I  just  want  to  be
 More  sure  as  to  what  is  that  case  and
 what  is  this  case.

 When  something  happens  to  an  M.P.
 erther  some  difficulty  in  the  train  or
 fome  quarrel  or  some  mal-practice  or
 any  other  thing.  you  have  alwavs  Leen
 telling  me  to  accept  as  correct  what
 80  M.P.  says.  Why  not  in  the  case  of
 a  Minister  also?

 SHRI  PILOO  MODY:  He  is  a  Minis-
 ter,  not  an  MP.  Ministers  are  on  a
 different  level  altogether.

 MR.  SPEAKER:  About  the  analogy
 of  the  case  of  Mr.  Jagjit  Singh,  to  be
 More  sure.  I  will  have  to  see  the  pro-
 ceedings  Papers  to  be  laid.

 et  प्रबल  विचारो  बाजपेयी  :  विदेश
 मती  ने  विपिन  बन  वीक  वाली  बात  को
 डिन्साई  नहीं  किया  हैँ  ।  शगल  प्राइस  पालिसी
 की  बात  भी  कही  है  शौर  उसको  भी  गिनाई
 नहीं  किया  हूँ  1  प्रायर  गिनाई  कर दे  तो
 मामला  खत्म  हो  जाए  ।

 थो  श्याम भा दम  मिथ  :  विपिन ए  वीक!
 को  नहीं  गिनाई  किया  है  ।

 38  38  hrs.

 PAPERS  LAID  ON  THE  TABLE
 Notirications  usper  Central  Excrsr
 Rures  ‘1974,  Forgicn  Trave,,  Tax
 (Ampr,)  Ruies,  974  axp  AnnvaL
 Report  or  Inpusrata,  Frxance  Cor-
 PORATION  OF  INDIA  FOR  THE  PERIOD  ENDED

 THE  30TH  JuNE,  973
 THE  MINISTER  OP  STATE  IN

 THE  MINISTRY  OF  FINANCE  (SHRI
 K  R  GANESH):  I  beg  to  lay  on
 the  Table: —

 Q)  A  copy  each  of  the  following
 Netifications  (Hindi  and  English  ver-
 sions)  issued  under  the  Central  Ex-
 cise  Rules,  944;—

 JULY  29,  974  Papets  Laid  200

 (ं)  GbR.  789  published  wm
 Gazette  of  India  dated  the  2th
 July,  4974  together  with  an  txple-
 natory  memorandum,  ‘

 (ii)  6.38.  760  published  in
 Gazette  of  India  dated  the  20th

 July,  974  together  with  an  txpla-
 natory  memorandum.

 {Placed  in  Library.  See  No.  ULT-
 8067/74},

 (3)  A  copy  of  the  Foreign  Travel
 Tax  (Amendment)  Rules,  974
 (Hindi  and  English  versions)  pub-
 lished  in  Notification  No.  G.S.R,  734
 in  Gazette;  of  India  dated  the  3th
 July,  1974,  under  section  5i  of  the
 Finance  (No.  2)  Act,  1971.  [Placed  in
 Libraty.  See  No.  LT-8068/74}.

 (3)  A  copy  of  the  Annual  Report
 (Hindi  and  English  versions)  of  the
 Industrial  Finance  Corporation  of
 India  for  the  year  ended  the  30th
 June,  1973,  along  with  the  statement
 showing  the  Assets  and  Liabilities
 and  Profit  and  Loss  Account  of  the
 Corporation,  under  sub-section  (3)
 of  section  35  of  the  Industrial  Finance
 Corporation  Act,  2048  [Placed  in
 Library.  See  No.  LT-  ‘/74),

 Sucar  (Price  DEergRMiNaTION  For
 ‘1973-74  Propuction)  6rn  Asapr.  Oxpsn,

 974

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 (SHRI  P.  MAURYA):  I  beg  to
 lay on  the  Table  a  copy  of  the
 Sugar  (Price  Determination  for
 1973-74  Production)  Sixth  Amendment
 Order,  974  (Hindi  and  English  ver-
 sions)  publisheti  in  Notification  No
 G,.S.R.  279  (EB)  in  Gazette  of  India
 dated  the  24th  June,  1974,  under
 sub-section  (6)  of  section  3  of  the
 Essential  Commodities,  Act,  i955
 {Placed  in  Library.  See  No.  UT-
 8070/74}.

 Normications  conten  -  ,  /  Conm-
 Mopitres  Acr,  955  awp  Awnva,  Re-
 Port  @r  Manazasifrra  Aceo-Inous-


